4039 Re Pownt of

ENQUIRY Re NOTICE OF MOTION
FOR ALLEGED BREACH OF PRIVI-
LEGE

SHRI NIREN GHOSH (West Bengal) :
I rise on a motion of breach of privilege,
I gave notice of the motion on December 7
I shought leave of the Chair to move 1t

THE DEPUTY CHAIRMAN Anyway,
I am not aware of that motion at all.
(Interruption by Shri Nwren Ghosh) Give
me time to look into 1t. It 1s only now that
you are mentioning here.

SHRI NIREN GHOSH . Madam, you
will understand. He agreed and he gave
me leave. .

THE DEPUTY CHAIRMAN . 1 am
told that motien was dwisallowed by the
Chairman. He has refused consent and you
cannot mention 1t here.

SHRI NIREN GHOSH : How can you
say that? He gave me pernussion. After-
wards I do not know what happened, 1
was away. Even 1f 1t 1s disallowed you
must read it out, because Dr. P. C Ghosh
commutted breach of privilege of the House
by saying 1 a Press conference that those
who wanted a mud-term poll must be
recetving money from some foreign Em-
bassy.

THE DEPUTY CHAIRMAN - You
cannot go on.

SHRI NIREN GHOSH * Just on that
date we concluded a debate on West Bengal
and many of us demanded mid-term poll.
He cast an aspersion on the bona fides of
the Members He must prove it. (/nferrup-
tinn) This 1s a serious matter.

THE DEPUTY CHAIRMAN I am
told he gave notice of the privilege motion
which was disallowed by the Chairman, his
consent was not given, Mr. Ghosh should
have been here. When you give such mo-
tions, you should be 1n your seat  You come
now and you say you want to speak on it.
This has been already disposed of and,

therefore, I am not going to allow Mr,
Ghosh to speak on that
SHRI NIREN GHOSH : But the

Chairman assured me

THE DEPUTY CHAIRMAN : No
more Next item—Statement by Minister,

»t ARA@N  (ITTTIAW) AT,
T 190 3QT AT |
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THE DEPUTY [ CHAIRMAN : Please
take your seat.

(Shrt Niren Ghosh continued to speak)

THE DEPUTY CHAIRMAN : I have
narrated the process by which this was
disallowed by the Chairman., So after I
have given my decision on this matter, I
think what Mr. Ghosh says 13 not necessary
and should not go into the proceedings of
the day, because we must come to some
kind of discipline 1n the House. I have
given the explanation and he must take his
seat. Now, Mr. Rajnarain, what have you
to say?

RE POINT OF PRIVILEGE ABOUT
THE ACTUAL CLASS GIVEN TO THE
TWO U, P, MINISTERS ARRESTED
IN NEW DELHI ON THE 12TH DEC-
EMBER, 1967.
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